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Mr K Ramakumar for the applicant.

Sr CGSC for the' respondents by proxy.

Heard. Admit.
Resp:ndents to file counter affldavlt ulthln 4 weeks

by serv1ng copy on the applicant who may file rejoinder,

. }&;:b' if arfy; within 2 weeks thereafter.
[H@~QX : ,
List before OR for completion of pleadings on 11.4.91.
)E D> ¥ | As regards interim relief, we direct the respondents
that the applicant should also be allowed to appear in the
examination for appointment to the post of IPB/IRM being
. Gf held im May,., 1991 or to any subsequent month provisionally
ﬂ(nq§4@f“ ' and siUbject to the outcome of this application.
. ‘

Copy of the order may be given to the counsel by hand.
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None appears for the applicant. Raespondents

a&%-h)elb : are represented through counsel. Time till 30.5.91
Engb_ granted to file reply, as prayed for.

‘11.4.!}./

S Tz | S
'QF” 1 None "appears for both sides. Time till 4.7 :
' ,Eééjg‘ grented to file reply, \if any. H o
/ kel
_ | 6.91%.
N ‘ . . . ’
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\ None appsars for the applicant. Respondents are
6“2 represented through Counssel, Time till 6.8.91 granted
to file reply as a last chance as praysd for.
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| None appears for both sides. For counter, tha case

AV is posted on 12.9.91. . :fl/////
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[ d ) | . . . 6.8.91
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None appears,

Suffi 1ent oppor BQ\:lBS have b an\?:en for filing °
co nter aFf avit .but po\counter is filed)\ List before
the Bench fo Furﬁ?er dir ctfbns on 1& Te Esg“j or

40,91
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~ None present,

Counter has nofibeen Filed.&s'a last chance three

weeks time is granted for filing counter affidavit, if an

Call én 4,10.,91, '&L/

©12,9,91°

None appears,

Sufficient opportunities have been giﬁen for filing
counter affidavit but no counter igfiled. List before
the Bench for further directions on 19,11.91.
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, Beard, #.0. allowcd. Counter affidevit -
~entioned therein will be zclevant for this case elso

Heard in Part, Uist for further hearing on 23,2.92(As)
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